IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 211
IB-1893/ND/2019

IN THE MATTER OF:
Mr. Salasar Techno Engineering Ltd. ...PETITIONER
Vs.
M/s. Net Soft Consulting ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 11.03.2020
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor/F.C. :Ms. Sandhya Chawla, Advocate

For the Respondent/ Corporate-debtor

For the Resolution Professional :Mr. Anurag Bhatt, Mr. Lokesh
Patauau, Advs.

ORDER
An application under Section 12A of the IBC read with 30A of the IBBI

(CIRP) Regulations, 2016 along with affidavit has been filed. We have heard
the submissions made by the counsel for IRP. RP is also present. The
agenda passed by COC by 100% voting denotes that resolution professional
shall file an application for withdrawal of CIRP of the corporate debtor
admitted under Section 9 of IBC in view of Section 12A read with Regulation
30A of IBBI (CIRP) Regulations, 2016. The couns¢1 for financial creditor is
also present and both the directors are also present. The petition stands
dismissed as withdrawn. Dasti of this order is also allowed.
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